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DEPARTMENT OF TEGAT AND LEGISEATIVE AFTAIRS. PUNIAN
9 NOTIFICATION

Ihe | Sth November, 2011

T T SR

No. 49-Leg /2013 The following Act of the Legislature of the State
of Punjab received the assent of the Governor ol Punjab on the 15th Day of
November, 201 1 is hereby published for genetal information -

THE PUNJAR VALUE ADDED TAX (SECOND AMENDMENT)
ACT, 2013

(Punjab Act No. M of 201)3)
AN
.>.‘v,,.' ”?; A(. I

further to amend the Punjab Value Added Tax Act, 2005

BE it enacted by the Legislature of the State of Punjab in the Sixty-
fourth Year of the Republic of India, as follows -

1. (/) ThisActmay be called the Punjab Value Added Tax (Second
Short title and
Amendment) Act, 2013, commencement.

. /2) It shall come into force on and with effect from the date of its
~§ publication in the Official Gazette:

Provided that amendment of sub-section (/) of section 13 shall come
into force on and with effect from the Ist day of April, 2014 and omission of
sub-section (1-4) of section |3 shall be deemed to have come into force on

and with effect from the 4th day of October, 2013,

2. In the Punjab Value Added Tax Act, 2005 (hereinafter referred to |
as the principal Act), in section 4, for sub-section (2), the following sub-section m "
shall be substituted, namely - “Punjab Act 8 of

y 2005.
"2} The Tribunal may consist of a Chairman and three other

members to be appointed by the State Government from time

to time.".
. . . ion (7). the following Amendment in
3.‘ In the principal Act, in section 6, for sub-section (7) section 6 of
| sub-section shall be substituted, namely:- Punjab Act ¥ of

. . f 2005.
"(7) ta) Notwithstanding anything contained in this Act or the Rules
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made thereunder, the State Government may by notification
specify the goods on which a taxable per-mc; -zhhll pay tax in
advance at the rates notified by the Government imt fol
exceeding the rates including surcharge applicable on such
goods under this Act, when he imports such goods into the
State subject to such conditions, as the State Government may
specify in the notification. The aforesaid payment of tax in
advance shall be counted towards the final tax liability of the
taxable person:

Provided that the State Government may by notification

exempt any taxable person or class of taxable persons from
b payment of tax in advance or reduce the rate of payment of
tax in advance subject to such conditions, as may be notified:

a

Provided further that if on an application made by a
taxable person, the Commissioner or an officer authorized by
him, after verifying all aspects of the case, arrives at a decision
that such taxable person should be exempted from payment
of tax in advance or that the rate of payment of tax in advance
should be reduced for such taxable person, he may do so and
impose such terms and conditions on such taxable person as

; he may deem fit.

Explanation.- The taxable person, who imports goods into
the State, shall pay tax in advance, on the presumption that
such goods are meant for the purposes of sale or for use in
| manufacture or processing of goods meant for sale, unless, it
is proved otherwise by such taxable person. It is further
presumed, unless, it is proved otherwise by such taxable person,
: that such goods or any product manufactured therefrom, shall
E not be sold below the price at which such goods have been

purchased and imported in the State.

The tax already paid in advance under the provisions of sub-
section (7) of section 6 as it existed prior to commencement
of the Punjab Value Added Tax (Second Amendment) Act.
2013, shall be deemed to have been paid tax in advance under
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(b)

e —

the provisions of clause (a).".
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4. Inthe principal Act, after section 8-B, the following sections shall Insertion of new
. . sections 8-C, 8-D
be inserted, namely:- sec

and 8-E in Punjab
"8-C.(1) Notwithstandinganythingcontained in this Act, the State Act 8 of 2005.

Government, if satisfj

Tax on maximum ed that it js necessary or expedient

retail price. so to do in public interest, may, by notification in the
Official Gazette, direct that, in respect of any goods or class of
goods covered under the Standards of Weights and Measures
(Packaged Commodities) Rules, 1977, 4 taxable person who is a
manufacturer or a first importer of goods, may, at his option, pay

tax on the basis of Maximum Retail Price (MRP) as printed upon

such goods subject to such conditions as the State Government
may specify in the notification.

(2) A taxable person, who Opts to pay tax as provided under sub-section
(1), shall pay tax at the rate as notified by the State Government on the value
of Maximum Retail Price ( MRP) by issuing an invoice showing value of goods
and tax separately, as Maximum Retai] Price (MRP) printed would be inclusive
of the tax payable. For the purpose of computing tax liability, such a taxable
person shall not be entitled to claim any deduction on account of any trade
discount or incentive in terms of quantity or cash discount tha

t he may have
given to the purchaser.

(3) The taxable person, who has opted under sub-section (7 ), shall be

at liberty to cancel his option by making an application to the designated officer,
in such form and subject to such conditions as the State

Government may
specify in the notification.

4) All subsequent taxable persons, purchasing goods on which tax on
the basis of Maximum Retail Price (MRP) as provided under sub-section (7)
has already been paid, shall be exem pted from payment of tax on the sale of

such goods, subject to such conditions as the State Government may specify
in the notification,

8-D. Notwithstanding anything contained in this Act, the State
Power to grant 1ax Government may, if satisfied that it is necessary or
InCentives 1o " . . i .

cemtain class oy ~ ©XP€dient so to do in the interest of industrial

Industries, development of the State, grant tax incentives to such
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